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IN THE CENtRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD B 

V 	
AT HyDERABAD:i 

OR . 837/92 
	

date of decision : 23_8_1 

R. Krishna 
	 Applicant 

versus 

The Sub—Divisional Officer 
Telecom 
Naraipatnam 
Visakhapatnam 

The Divisional Engineer 
Telecom 
Anakapally 
Visakhapatnam 

The District Manager, 
Telecom 
Visakhapatnam District 
Visakhapatnam 

Chief General Manager 
TelecoM 
Hyderabad 
A.P. Circkji 

The Director General 
Telecom 
Sanchar Shavan 
New Delhi 110 001 Respondents 

Counsel for the aPtlicant 

Counsel for the repondents 

V. Venkataramana, 
Advocate 

N.V. Ra5j aga Reddy, 
Addl. SC for Centre Govt. 

CO RAM 

HON. MR. JUSTICE V. NEELRDRI RAD, VICE CHAIRMAN 

HON. MR. P.T. THIRUVENGADAM, MEMBER (ADMINISTRATION) 

3udgenent 

(As per Hon. Mr. j: Neeladri Rao, Vice Chairan) 

Heard Sri V. %Jenkataramana, learned counsel for the 

applicant and Sri N.y, Reghava Reddy, learned counsel for 

the respondents. 	 1 
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2. This OA is filed praying for a direction to the! 

respondents to appoint the applicant as mazdoor by Includ-

ing his name in the seniotity list of Mazdoors in tte 

S rnnqnnuential benefits. Hrhe 

	

appropriate ACISC WSWII - 	 - 

applicant was first engaged as casual labour in tiisahapatflam 

Tetecom oistrict. while the applicant claimed thathe worked 

for a totalof 270 days till 30-5-'1992, it is stated for the 

respondents that the applicant worked for only 133 days till 

Ma y, 1992. Be that as it may, it had to be made clar that 

for the purpose of inclusion of name of casual mazdoor in 

the senioirty list no minimum period of service is : t'5eth 

It is clear even from the Seriaji No.117 in Annexure-3, 

wherein the name of the mazdoor was included in the seniority 

list when he worked for? days. Thus, the variou grounds 
11 

referred to in the counter i.e • the applicant abserfled 

himself for the work from 3anj'a,', 1991 to June, 11 and.. 

he was in the habit of asking for work whenever hefsas in 

need of money and he was engaged whenever extra laiour was 

required cannot Ie held as relevant for consideration as the 

applicant had to be included in the seniority list of casual 

laboUrers. Hence, it is necessary to give a direc€ion to 

the respondents to include the name of the applicant in the 

appropriate place in the seniority list and he had to be 

	

- 	 I 
engaged as casual labou!er as and when his teem cones. 

k 

3. 	The applicant submitted some documents to show that 

he worked in Eeb.ruary and march, ii 	 isj open for 

the applicant to submit the documents available with him 

before R-1 for determining the total number of days for 

which he applicant}was engaged as casual nezdaor in Vizag 

Telecom District and on that basis he had to be given 

appropriate place in the seniority list. 



4. in the result, R-1 is required to calculate t 

total number of days for which the applicait uorked 

casual uiadoor in \Jizag Telecom District after peru 

the records available with them and also the documer 

that are going to 'be filed by the applicait and he 

be given the apprüpriate place in the senioi,i'ty ii 

Telecom District, Visakpatnamç.) The applicant h 

given work asJjnd when h4tasin[]as per seniority 1 

arises. 

S. 	The OA is ordered accordingly. No costs. 
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(P.T. Thiruvengadam) 	 (ii'. Neeladri A 
Member (Admn.) , 	 Vice Chairma 

Dated 	August, 23,3Z 	Degis 
Dicta1ted in the Open Court 
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Copy to:- 	H 
The Sub-Diviflonal Officer, Telecom Narsipat9 
patnam. 
The Divisional Engineer, Telecom, Anakapaily, I 

3, 	The District Hianager, Teiecm,VisakhaPatflaIB  P 
\Iisakhapatnam. 	 I 

4. Chief General Manager, Telecom, 1-lyderabad A.P.0 

S. 	The. Director General, Telecom, Sanchar Bhavan, 

One copy to Sri, V,Vankateswara Rac, advocate, 

One copy to ri. NV.Raghava Reddy, Addi. CGSC 

B. One copy to Library, CAT, Hyd. 

9. One spare copy. 

Rem!- 

Visakha- 

sakhapa tnam: 

trict, 

rcla. 

ow Oelhi-001 

AT, Hyd. 

CAT, Hyd. 
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TYPED BY 	 COARED BY 

CHECKED BY 	 APPROVED. BY 

IN THE CENTRAL ADiiINISTRATIvETpjBUt'TAL 

HYDE.RAEAD BENCH AT H'YERABAD 

THE HON' iLE MI1.JUSTICE V.NEELADRI BAO 
VICE C-1-1AIRI,1AN  

THE HON'BLE NP.\

1D

E ; NEER4) 

A 
THE 'BLE NR. F:ASERHARREDDY 

NEMBEP(31JDL) 

AND 

THE HON'ELE MR.P.T.1LIRUVENGM M:M(A) 

ted: 	& / 	-1?93i 

CBR/JUDG'ENT t - 

O.A.No. 
- 	

. 	(p 	--------------L 

Adritted and Interim directions 
isued. 

S 
	 A11*zed 

Osed of with directions 

Dismissed . 

Dismissed as withdrawn 

Dismissed for default. 

jectecj/Ordere 

derastocosts. 	o 
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